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73,05. 	Present: Hon*ble Mr.Justice G,$iva- 
• 	 rajan, Vice-Ch.irrnan 

I 	I 	Hon'ble Mr i YVprahladan 
This application is in form 	 Member (A). 	. 
is fed/C .f. f.:T Is. . O/- 	S  
d.posu VC .P..../kD 	 Judgment de]4vèred in 
No 	-O 	.//é 33D 	 I 

open Court at the admission stage. 

	

S 	 I Kept in separate sheets. ppiica- 

I tion is disposed of. No cost 

	

t.rc' £ 1?es. 	 1 nber 	 Vice.-Cha irman 
:1 

S 	
s .5.2005. 	Heard 14r.x.lhattacharjee, lear.  

ned counsel for t1 applicant and 
M.A.KChaudhuri.. learned Addl.C. 
o.s.c for the respondents.. Learnel 
counsel for both the parties agreel 
that the dj,rtjon of the Tribunal 

I- 	• 	 has already been complied with. • 

• Hence the matter is c hoed. 

I 
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CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWAJ-IATI BENCH. 

O.A. No. 64 of 200 

DATE OF DECISION 07.03.2005 

Shri Bimal Chakrabarty 	 APPLICANT(S) 

Mr. K. Bhattacharjee 	 ADVOCATE FOR THE 
APPLICANT(S) 

- VERSUS - 

The Union of India & Ors. 	 RESPONDENT (S) 

Mr.A.K.ChaUdhuri, AddI.CG.S.0 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLEMR K .V. PRAHLADAN, ADMINISTRATIVE MEMBER 

Whether Repotters of local papers may be allowed to see the 

To, be referred to the Reporter or not? 

whether their Locdships wish to see the faircopy ofthejudg 

Whether the judgment is to be circulated to the.óther Benche 

Judgment delivered by Hon'ble Vice-haitman 



original Application No. 64 ot2005. 

Date of Order: This, the 7th Day of March, 2005. 

• HON'BLE MRJUSTICE G. SIVARAJAN, VICE-CHMRMAN. 

HON'BLE MR K V PRAHLADAN, ADMINISTRATIVE MEMBER 

Shri Bimal Qiakraborty 
S/o Late D.Chkraborty 
SF.A.(V) Office of the 
AO/SSB/Bongaigaon' : 
Shastri Road, Ward No-1O 

• .P.O; North Bongaigaon 
Dist: Bongaigion. 	 . . . Applicant. 

By Advocate 	K.Bhattacharjee & MrPX.Sharma. 

• 	1. Union.óflndia&Ors. 
Represented by the Dii ector Genei al, 
Sashastn .Seembal EastBlock V 

• 	RK.Purm, New Delhi- 110066: 

2. Ministries of Home Affairs. 
Represehted by Secretary to the Govt. of India, 
NewDèlhi. 

3: DirectorGeneral, •• 
• Sasha.sta Seernabal, East Block V 

• 	RK.Purm, New Delhi. 

Assistant Director, 
O/o. Director General, 
Sshasth Seembal Est Block V 
RK.Puram, NewDelhi. 

5, Area Organizer, S.SB. 
Bongaigaoñ, Assarn.. 

Area organizer (HQ) 
FTRHQRSSB • 	• 
Gauhati., 

By Advocate Mr.A.K.GiOudhuri, Addl.C.G.S.C. 

- - : Respondents. 

\ 
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The applicant is .present.ly working as Senior Field  Assistant 

(Veterinary) in the office of the Area Organizer, S SB, Bongaigaon The 

applicantis aggrie/ed by the Memorandum dated 3.9.04 óalling for selection of 

Dog Handler (Dli) and the order dated 17.2.05 issued, by the Assistant Director, 

General, S.S.B, New Delhi, respondent No.4. Mcording to the applicant, the job 

of Dog handler.is not related with the Para-Veterinary staff and the job of dog 

handler is a job of combatised personnel unrelated to veterinary cadre. The 

applicant's 'grievance is that though he made representation dated 25.2.05 against 

• re-allocting of his post as Dog Handler, but, the representation is still pending 

with the authority. 

2. 	We have,heard Mr. K. Bhattachaij'ee, learned counsel assisted by Mr. P. 

K. Sarnia learned counsel for the applicant and also Mr. A. K. Choudhuri, learned 

Add! C G S C for the respondents Mr. Chaudhut 1 has submitted that the 

representation of the petitioner' dated 25.2.05 is pending. Since the applicant's 

apprehension is that he may be sent for(training against the said post, we are of the 

view that the OA.-can be disposed of with directions to the respondents to dispos 

of the aforesaid representation. Accordingly, we direct the respondents to dispose 

of the representation dated 25 .2.05 (Annexure IV) as early as possible at any rate 

within a period of thràeweeks from the date of receipt of this order. 

3 	Status quo, as on today, thiall be maintained till such order is passed and 

communicated by the respondents. 

4. 	, 'Post te matter on 6.4.05 for report on compliance. 

• 	(K.V.PRAHLADAN) 	 (GSIVARAJAN) 
ADMINSThA11VE MEMBER 	' 	 VICE CHAIRMAN 

LM 
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6-2-36 Joint: as a Conat: able tn G. C Ba). akat: 

Jal: ai:urj.. under 	the Di reCt:or General 	of 
eurii::y 	S S B! 	north Benaal and. 	Sikkim 

:av1s:j1, 

13 6 ,, 92 The resDoncleni: vj ea order dated 16! 6/92 

ai:::p oint: ed the app 1 Ic ant t: o the j oat of % eni o 

field 2ssjFrr: ant: Vete :dn.ary (w:b1 ch is a Civ::1 

9-01 	Hemor andum dated 3/ 9/01 callinçIfo:ia0ç.ir,p 

of: doq handler (lIED from the at renq't:h of SElt 
(vet: 

17-2 --05 O]dei dated 17/2/05 iaaued hv ajat ant - 



X. 

:D.i.rect:oi Ge:nera3,. 	. New 1e]i. 

I) . G 	B 	bein,c t]:e :ie ad. of the  

is pie ased. t: o 	r e -  i.ioc;a:s; e(:,.'j. eight post e acTh 	of 

SFA 	(Vet: 	
) 

for erst: BN. D:i.dib.at at: 	2 	Bn 

Garo]thpur aioriq with wish iamed.i at: e 
.ff; e ct 	in .:%ubj.. Ic :Lnt a test 

25•2-•O5 Repre3e:rItat1ont::L:Le•d by the applic.ant: hic']:i-

1i.q'itinq hi. s arie'a:rics aalnst re-sJ.J,ocat::nq 

of hi a OSt, Dcxi ].Jand,.L a 	Rep :c a sent at ::i., on is 

st:i3J, pen.di:nq wIt:ii the uthor:tty. 

: i: a:ye :1: - D:i. : act ion for se tv in.c as id.e t:b.a i..mpuqi':,ed c' 

dated 17/2/05 issued by ass:.Lst: ant  

General S S , B New Delhi and! c>rto di. tact not 

to re: aii,ocate the post: of the rvit:,Lone:r: fr<::?m 

s .. F . A ., o 	:[oq 	HF- 'idler arid. 	o :rnot: t: o 

t 	iP'tc 	the petiticaier 	f 	c'fl' P 	'ei TV 	t 

of 	 . 	( oici 	51 	n 	rt'I Ti 

r .bd.CLL.hat. 

j 
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jH.i11 B:CH W  GURAHAI 

I Au Epp1iCE,tj on. unde :r: Sect ion I of 1b.e 

Adiiun.j ,.t:r Tribuna Act I 

11'c: U%3e of Tribuu 	off.i.ce) 

Si q:r1at:$ : 

OricirnLL Appli cat;ion, io 	 c: 2C105 

i 	 o TIT 

iimaJ.. Chak-  r bo: ty 

Son of :L1( D Chk rac.;r:t:•y 

S. F.A(V) Off:.Lce of the 

	

s:htr:j.Ro 	Wa:d, No-i() 

i,. o-• N:t] FOT.iqt(D 

D1t'"- Bona.ajqc)ri 

	

J(fl Jr 	jj 	lIE 

1.) Un::Lon Ot JTh.Ua 

Rep resen ed by the DI e ct o: Gene u: al 

R. K. :PurE:. 1  :New JJeJ.bj.ItOU65 
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ters ot :i:>nie• Affairs. 

rep resented by Secreta:ry to the Govt of inth.a 
New Delhi. 

Director Generai f  

Sa.shast 	abal r  East Block-V. 

IL K 	r New Delhi., 

I) 	Assistan.t ili:L':ectorr 

0/0.. Director G-eneral, 

Sahastr Staba1 r  East Biock--V ?  

IL K. Puram r  New Delhi.. 

Area orqanize:r 	.,S,]3. 

BongsJ.gaoii Asm. 

Area Orani.zer ftiQ) 

FTR FIQRSSB Gauhati. 

	

iii. PARTICtjTJJs cu TIIEI 0wRS) 	 •UNST wuci 
APpuc.Ar I oti  

	

1) 	The pplicant throuch this ppli.c&tj. wmts to 

Cha1lenQing order liumber 30/S5B/A-/ 1.3-1.--11 07 

issued by the A1tj.t: Director y  Direc-tc)r 
Genera),. Sashastyah New Delhi. 

	

2) 	JtTRISDICTI 

 

OF THE Ti&r& 

That the appli.cnt declares that the subj ect 
itt:e r of thiEr applicat:ion is within the 

juristhctc of this Iion ble Tribun - 
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L:nnT.AT laM 

T]ae 	app I Ic ant also 	d.e ci ares 	that 	the p is e sent; 

app 	ica.t::..on 	is within the limit ation pa nod 	as 

has 	been 	p is esc:rs ibed. 	und.e is Sect :51 on 21 of 	the 

Adrainist is at tve Tn bnnal Act 1 8 5 

4) FACTS oF THE CAF 

I) 	That the ajDT:li cant is a citizen of India and, at 

r. is a a Cfl.t: 	is as idin,q at: B ona ato ac:::a J.-ry 	the 	D::L at is Ic 1; 

of Ben atq aon r  Ass am and as such ant it led to al I 

the 	rights and p r:i,vil ages quar anteed. uncle rthe 

CoI1at:it:ut:tc. of India anl relevant; 	rules f is amed 

the neunde is 

That: the applicant at atea that: ]:e j oi:f:ied S S B 

as Constable on 6 2 E 	at Balakata Dial; 

JaIhaicruri uncle is the Crrmandan,t ( C S S B 

That the apI:l::Lca.ntst at:ea that afte is serv.ci:rg 

for more than. I year as c<::nsvable and he was 

Eq:Yoomt:eci as a. senior t:leld assistant (\7:t 

afte is 	beinc 	selection in the Department 

e rvi.ew. In the cifice of area oranIz :r 

Jalpai..cu:ri in the pay scale of 975-25- 

1600 	Accoiscli,n<1y. the :Pet: tione is I olned his 

post at lab. E:±te is the 	1vin?: for few years at 

leh. lIe was ao;aI:n, transfe:<:, under the a:r:ea 

onqani, zei: SSB as senion field assistant (vet ) 

and. aftais servinq More trori: :1. t:o o . 

161  QV-W QT'j"Yff- - 
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The app .11 cnt was acain. transfer red, to the 

Bon ai.g aon area, He 101 ned at. office of 

B OnCI EU.. C aor.t area organize as senior field 

assist ant (Vet.) till date and he not yet been 

released. 

(A copy of the memo dated 1E 6, 92 is 

annexed hereto and marked as 

Annexu.re-.l) 

lv) That the applicant st:at:es that on 3 September 

200i the C:h.i ef Veterinary Officer issued a 

memorandum n't.mther 99/vet/Es'SB/ 2003/VC.-3 9'-1 I 

where by it is stated that to select: and 

intimate the name of SEA (vet ) workinq' in the 

department: who are re 1 at lye ly young and have 

aptitude to care and Dog haud.1,.er for working as 

Dog handler in SSB. A<::cordin,gIy, the said 

memorandum was cremated, among the workers who 

are, wll.l....nQ'ly joint in the new 05t, The 

applicant has expressed that he isnot willinq' 

to joint: in the selection of Dog Handler 

(A copy of the memo dated 3 9 O is 
annexed hereto 	and marked as 
Annexure.-J) 

v) 	That the applicant: Stat:e that 2.5 2 05 the are a 

organizer SSB Bongaj,qaon circulated order dated 

17 2 ,05 :Lssued by assistant Director in the said 

order it is stated that D,G. S,S,B, being head. 

4; 
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of 	the Clepartm;qt 	is 	Pler.-i-sed to 	- a11octed 
e.tgh,v(E posts each of SEA (V) for 	the 	first: En,. 
Di.diha.t and. 	2 	En. 	Goraithpur aionc 	with 	the 
.incumb.nr 	with 	immediatp 	effect: 	in 	public 
ir.:restand the pet:itjone1 	Was traixsferyed from 
Bonga.igao 	area with 	the 	post ot 	SEA 	(V) 	to 
First En. Didihat as Do 	Han Ue 

(A copy 	of 	the 	order 	dated i72O5 
is 	a.nneed 	hereto and 	marked 	as 
Anr.eure-..TT I) 

vi) 	That the appi.1ct on 2.5.2 05 imed,i.ate fi. ed. 
hi a re - pre5entEti( 	throuq1-  ptoper channel to 

the Di..rectc Gene ra3 wherein he had stated, his 

9revanc;e5 and stated that the joh of Dog 

handler is not re-d.at with the para veterina:y 

staff and the lob of dog hand.er is a job of 

combative peraonal arlc'L as such reqIjestec.j to stop 

his detainmeni-  form this present: post and. the 

Said representaticrn has not yet: hee Snswered or 

di5pOd of 

(A copy of t:he repre. seutatic)fl dated. 
25.2.05 i anuexed hereto and marked 

as Anne..i.r e-IV) 

7) 
That the applicat states that the post of 

senio:r field Sssistant is an. civilian post Whose 
duty to q:ie treatnt i. t to the 5nim 

idual 	or under 	the 	au.pe7:isj 0n 	of 
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ye t:e rinary officer and where 	a 	D(:.,q 	fan<ile r is 	a 

purely a 1 oh of combat per sons.]. 

	

5) 	GROtiM[)S 

	

1) 	For t:b.at the order dat:ed 7 2 01 is bad. in ]. aw 
a 	t.i Va the Civil i' 	c 

armed 'tor<::e 1:::oat a.lonq with the in.cubent: 

For that the order dated 7 2 05 would. g 	 ho 

t:b.Et r$poia<.i.e:nt: have f ailed t:o cet suit able 

c:andid.at:e for the post of Do< HndIe rhaj: hit 

r e&1 3..y re- a]. located the post of SF (V) for first 

B:o, Didihat and 2 d 
Bu at Gore kbpu alo:n.q with 

the incuuibej,t: whi c:thj a anil 3..eo al action, o:r. the 

part of the tea ondeur:, 

11.1) The r es 	dent outh,t to have Qiven  
Opport:un,j. ty to t:ize apli.. C5fl.t before :i.eeuinc any 

o:r:c:te r with are adtve rae to the as rvice condition 

and the :::ebv vioj.. ated. the p :!:incip al of natural 

1uatic •wh:ich is tI.':.e b.ic tenet of 

Sc nu n fat: r SI: :i.ve I aw 

iv) 	The reap<:3de'pt 	oucht 	t 	:av€ 	Seen 	that 	the 
E5),,jcant be]_c, 	to 	Ci..' r11 	J?ot 	of sen.jo (Vet 
assi at ant: and are coIiforn:ec, aqa:Lnst the Gi1.li an 
O5t and. as such the re t r aria fe r the armed forced. 

doi. S 	wa. t:hcr: 	opp o r t:'u:rii. r:y 

/2/ 
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of t:h' ]esPonclent: is zarbd. rary and 

V*iOlFative 	of i oi 	t:t 	Ccnstjtut:jc)' of 
India where in the right of eqit:y before law is 
p:i:idecl 	in 	the 	guise of protecvi]:)q' 	equally of 
opportunity the right availab],.e under Art:icle i 
of 	the 	COStjt,'tlç>i of the 	applicant 	is 	beinc 
disturbed 

vi..) 	The 	appl:tcant may be permitted 	to 	urge 	ot:he r 
rounda at the time of hearing, 

	

6) 	DErAIr, OF UMEDIES' XHD'S4TJD -- 

	

1) 	The applicant declares that: r  b.c h 	aJ.reac; 

filed the rep:esent:jcn before the aathority, 

The 	authori 'ty 	is 	silent 	on, 	the 	said. 

represefl'tatior and as such there is no ot:her 

or equally efficacious remedy except: 

to app r o ached this Hone' hi e Tribunal on the 

exercise of its jurtsdi,ctjcn under Section, 19 of 

the AchTiin.is -t:rative Tribunal ?ct,, 1985. 

7 MATTER N'OT. PEV'I OtTSLY Fl LFD OR I?&DI LG WITI"! AN 

OTHFR COURT 

The app1:i.ca,xt dcc].. arcs that they have flOt filed 

any writ Petition or appijcatjc before any 

other Court or any bench, 

8) IELI FF SOUGHT FOR 

	

For the re as on 	stated above r the ap].i,caj 

hereby pr ays titt thiS Hov ble Tribux,aj may be 



3)  

Pie ased, to called. for t::l:.e records PC rt a.ird.nc  to 

:re-alJ..ocat:ioii 	of the post of SFP. 	(V) for 

flidTh at 	and.. 	cons ecruent ly the di. re Ct: the 

re spon.de:n.ts 	not to 	release tile 	app li.c ant 	alonq 

With the post' to the first flu Didihar and, also 

to 	d€•cla:r;e 	that 	t:he 	order dated 7 2 05 is 

illeQal and void. 

1 TE.IRiM FEL1 	I J' itY SOtIGHT FOR - 

Pendinc final:i. za'tion of tb.e O.A.the app]. :tcan:s 

he rein pray that: t'::b.is HorV ble Tribunal may he 

pleased to di.. rect: the respondents not: to g'ive 

effect: to the order dated. 17 .2 2005 and or not: 

tuD release the c' t on tii  

of post: :i.nq' and su(::;h order o'r:he :r for further 

o :rde :rs as It deem fit and prop e r 

2ART :r i:rrAp or 	20 STkL ORDE:R 

IPO No 	t/33o Date 	3' 	for Rs 

Ei'we lope a with acinowi ed.c€:'ment 

C) 	Vaka].,at. 

d.) 	Material papers as p e r in.de 

Ii) LI: sr or NCi:OsFRs 

1. ,, i'Iemor an.dun: dated 9 / 6/ 03 

2 Merio :r: andum dated 3 	Sept: r 	2 00 ' 

3 Order dated 17 02 05 

1. Rep resent: at:ion t<:: the DI:r ecto:r 	r si 	SSB 
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VFJCATON 

I Bimal Cha};raborty,. 'Vo. Lt. TK. :oas aged 

about: 'i years r  by i  ofession- serv:i.ce 1  resident - 

of :Bongaiq-aon do hereby verify that I am the 

applica.nt in the acconp anying application I am 

acquainted with the facts and ci rcumst ances of 

the czase. I hereby verify that the stat .n:ents 

made in p a r agr apha I. to 9 axe true to nry 

knowledqe and that :r have not suppressed any 

mate r x al. t act a, - 

And I. set my hand in this verification today 

March r 2005 at Guw ahat i, 

Signature 
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ANNEXtJRB- • 	- 	

)/&4 GoveAnmen't. 0 /ntLLa, - 	
04 se. 	• OanJ3 S,B/W0, Bèrza & S2jJ2 	

j 
 DLvL 0 , 

	

- 	 * 

o •1 	D 	£ Re 

apoa 4e/cUo,z 0 ,4  con.4a6Lg i/o s  •SoG( 
;a 	on 'Ixoç l'a4J4'1 Sk 	

uL4 
!e6ç 	 'o 	 o 	 , 	 a 	e mpo 	

e SS(Pa 	 Sa4)

4-6 

Wo e 	 • 	

• 	(j 
lie wo4 6 xeu 	

e 
/:i 	oa e  a 	ne o/ 	 o  i doe  no CopLe 	coe 	

vaL a 	to 	4ppoLn 	4uo4 Zd Aav /L.4 pobaLon 	 in ca /Lg Lo aLowed o c,n t 

4pecLa çx,j 	
be çLve One mode Can 	ae,zd 

tzcx aoae and wo 	 Ae po6a 	
e 

• 	1Ja 4econ4 LLnzeJ, 

f-) 	
/ LSAAZ rJ O-Ik,j)t 	

w 	be on 
ox ctucaj- 

• Re wztt6
o dw 	

p and 
• 	

: 

Pa 	?75_25_115o_3of600. 
): DA,SC4 and R Cen 	

PL 	 a ad4L6 to 
• 	

0ee L accoa, e  wL 
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ANNEXURIE/ 
Nu.99/VeUSSI3/03/vc-.3t1" 2 1 
Govcniincnt at liidii. 
'linisiryot I laiiic ,\llairs, 

O/() II ie Dilcctor 	ciict;il ,SS I 
l.is1 13I0cI-V, lK.Ptuaiii, 
New DcIhi-66. 

)ated :- tIit'::),.l. Sept. 2001 

M E MORAN I) UM 

ELECTION OF 1)OU hANDLERS (Dl!) FROI\l 'II IE 
OF s. F.A.(V El) 

it is requested to select and i n ti in 	the names of S.F.A.(Vct) war 	ii 
your Frontier who are rclativcly young and have an aptitude t care atul handle dogs Rr 
working as DTJan[in SSI3. 

ring the current financial year v c have a ieqiiircnicnt of 11 2 l)og 
1 FIaiidkr. a 8 Do ' landlcis cr lJat(alion xl 4Ih  13aitalion vI ici c the l)ug Sq ads will he 

istabIis!ic in tic flrL phase. I'Iic:;e S. ..' . 'etvif! have t ant! ;no :i: manth. f'iiuing 
at BSF,Acadciny, Tckanpur once the PUPS  arc purchased. ' . .• •-- 

It is also proposed to inipart a prCIiIil!nilry (iaiiiiiig in I )og I Iaiidliiig to (lie 

) 	selected S.F.A.( 	centraI location by the 5S13 \'els. Further directions 11)1 
co7ITctfng the prellininaty (mining will he isciI by (Te Force 110. in dime cmiie ailci 

' \3 	selection of Dog I landlers. 

The matter may please be Ii cated s urgemil and may he dealt aim piioi ity. 

(\ 	 ,• -... 	 . 	 t .' ( ifov 
DR. Slh,VIit ItAN.J,\N) 

Chikf Veteiin:tiy Officer (Sn) 

1 	To 
'I'Iic Inspector General, 	.----..- - 	 - 

ITRIIQRS Lucluiow/1a(na,uva1m6J 
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* 	 i •  4 	
Govcrrfl)t of Inii 
i1nis try of Hon 'ff irs 
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fte Director Geiieral 
	 ANNEXURE 

SS13, Force HQR 
Tr1..V (Puz P IC p.u-n 
New Delhi-66. 

iiirou je,li Proper Channel 

Sub: Request for exemption from 	BREEDiNG AND REARING" Course 
as well as 'DOO HAND17Cme. 

Sir, 	. 
I beg most respectfully wid lwthle submission in an unfavourable circumstances I be 

to lay down the following fewjiis on the subject cited above for your sympathetic 
consideration and favourable action plcae. 

That Sir, I have completed the Pups Rearing & Breeding Course as per sudden 
detailnieut order. But I have come to know through reliable sce that I may be detailed 
further for Dog Handler Course. 

'iliat Sir, I had been recruited as Para Veterinary Assistant .i.e.SFA(V). So far I know 
that the job of t 4 DOG HANDLER" is not related with the Pant-Veterinary staff 'Ibis is the 
job of combalised personnel. 

ThaI Sir, since joining in SSB department as Para-Veterinazy ansisthnt i.e. SFA(V) I. 
have been performing the dutic8 of giving treatment to animals individually or under 
supervision of Veterinary officers (VASJSVO) or Field Officers. The duties were 
acceptable to me as the duties were related to the job of Para-Veterinmy Assistani 

That. Sir, 1 have become surprised with the sponsoring of my name for PUPS 
BREEDING AND REARING course which is not related with the job of Para-Veterinary 
cadre I stalL The said course is totally separate from veterinary cadre. But it is trying to 
attrbutc the profession on veterinary assistanL it is creating a crItical state of mental agony 
and nnxiel.y and an imbalance in discharging my duties smoothly. 

'hat Sir, in this circumstances I beg to state that if I shalt be compelled to undertake 
Ihrthcr the Dog handler Course then it will be against of my will. 

'hlierefore you are cordially requested for arranging to stop 1 my detailinent from (1118 
course and I may be allowed to serve my profession as per my.ccniitmcnt for the post of 
Par a-Veterinary Assistant with full encouragement. 

'that Sir, if there is no other alternative to detail me in the above course, I have to seek 
the justice of law from the court and for which I may be permitted to take the shelter of 
court. 

I may kindly be excuzed for the troubles sir. 

With best regards, 
Yours thithfiuly 
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